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IN THE CENTRAL ADMIN I3TRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.No,613/91

"BETWEEN 3

B .,Govardhana Rap .+ Applicant,
AND

{ﬁﬁ;on of India represented by:

1, The Secretary to Government,
Department of Posts,
New Delhi,

2. The Postmaster Generail,
Vijayawada,

3, The Senior Superintendent of
Post Offices, Vijayawada,

Counsel for the Applicant

Counsel fof the Respondents
. CORAM:

HON'BLE SHRI A.B,.GORTHI : MEMBER (ADMN,)

'HON'BLE SHRI T.CHANDRASEKHARA KEDDY s MEMBER (JUDL.)

Date of Order: 27,1,19%4

.. Respondents,

s Mr, K.5 .R.Anjaneyulu

«e Mr,N,R.,Devraj
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. suspension of the applicant is illegal,

"

L ] 2 L]

Order of the Division Bench delivered by

Hon'ble Shri A.B.Gorthi, Member (Admn,).

On the detection of certain financial
irregularities alleged‘to have been committed by the
applicant while he was working as Sub-Postmaster, gustabii
he was placed under suspension under orxder 6fk?uthorify
dated 9,10,90. Subsequently he was served with a charge
memo on 5,2,91, The charges referred to financial mismanage-

ment by the applicant of subStantialsheavy amountsmﬁbpartmental

disciplinary enquiry was orderedJin the meantime the applicant

. filed 0.A,3/94 challenging the initiation of the disciplinary

proceedings while a criminal case on the very same charges
against him i& pending before a criminal court, In that
cage this Tribunal passed an interim ordex staying the

departmental proceedings,

2, In the present case ige, before us/ghe prayer

of the applicant is for a declaration that the prolonged

3. The respondents filed a counter stating that
the allegation against the applicant was that he misappro-

priated a sum of Rs. 88,435,35 Ps, in some Savings Bank and

five year recurring deposit accounts, The case wazi;eported
to police and the same was registéred under criméme} No,141/90
15’Afte_er-the applicant was placgd under SusSpension, it was ' |
reviewed before compleiion of 3 months by thé competent
authority., The said authority came to the conclusjion that ‘

(therezswas)no justification for any alteration of subsistance

_éllbwanCe. His representation was duly éonsidered(§§x
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To
1.

2.

i,

4.
5.
6.

*

7.

The Secretary to Govt., Union of India,

‘Deptiof POsts, New Delhi.

The POStmastgr General, vijayawada.

The Senior Superintendent of Post Offices, \.lijayawada.
One copy to Mr K.S.RiAnjaneyulu, Advocate, CAT.Hyd.
One copy to.,Mr.N.ReDevraj, Sr.0GSC.CAT,Hyd.

One copy to Libx;ary. CAT , Hyd,
- L a1 ' Cew

I i .
One spare copye.
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rejected vide ordefs of’the Dﬁs_déted_gti.gg.

3. ’ We have heard learned counsel for both

I':l_ Ny . -

" the parties, Having heard them and having perused the

materidl before.iis we are unable to come to theé conclusion
that the suSpension drder ‘18 in.any manner.éftﬁér irregular
or illegal, As the charges against the appljcant involve
%Eﬁ;ﬁfi lﬁ%ii%ﬁSdﬁna &re serious in nature the respondents
are justified in issuing the order of suspension. The

same is @ntinuing because?%he pendency of the criminal

case against the applicant, The prayer of the applicant

~

for set-aside the order of suspension is therefore rejected,

4. Mr., K.S.R.Anjaneyulu, learned éounsel for the
applicant has urged that the competent authority should
atleast be allowed to review the case of the applicant for
an increase in the subsistance allowance, We would not like
to pass any order in this regard, We, however, make it clear
that it is open to the competent authority to review the case

of the applicant, in case the applicant makes a Tepresentation

" in this regard and to come to a decision with regard to

either granting or refusing to grant'any increase in the

subsistance allowance,

5. ' With the abobe observations the application

is neréby dismissed, There shall be no order as to costs,

e o B
(T .CHANDRASEKHARA REDDY ) . A.B ,GORTHI)

Member (Judl, ) Member (Admm,)

Dated :27th January, 1994

(Dictated in Open Court) l
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IN THE %TPAL ADMINT STRATI VL TRIBUNALY " ¥
- HYUERABAD BEucH HYCDEARAD '
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THL HON'*3LE MR.JU'TIQE Ve SELLADKRT RAO -'fél

VICE~CHAT FiiaN o
. AND — | ‘
TLE HOW'BLL AR . ¢ B.GORTHT :MEM3ER(a) ,.
AND | —

THE HON'BLE MR.TCHANDRASEKHAR REDDY

. MEMBER(.J)
JD- .

THE HON'BLE Mp R.BANGARAJTAN tMEMBER(%)
. ) , 1}

Dated:l’?—_,- —199;{1‘ :

-
ORDER/JUBSMERT: ° |
M.A/R.A/CL A ND . } -

0.A.¥o, | _6|ZST’JQ|

T.A.No. , ( W.P, )

Admitted ang Interim directions
issudd.

Allowed,

Dispose@ of with directions.

Di; 'inse d.' ;

Dismissed as withdrawn.

‘Dismissed f£dr defaunlt,
Rejected/o dered.

No order as to costs.f






